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8.6.98 

() 
Heard Mr J.L.Sarkar.learned counsel 

appearing on behalf of the applicants, 

Mr Sm:lEarñed: AddlC , 

instruction in this matter. 
Mr Sarkar also prays for an interim 

order. MrSanà submits that he has no 
Lnstruction. 

Zist on 12.6,98 for admission • Till 

thee status quo as on today shall be 

maintained, 
C44xL 3 Cop' 

r V 
ViceChairman 

pg 

	

12.6.98 
	

On the prayer ot the learned 

counsel tor the parties let this case be 

listed on 18.6.98. 

1~ 

	

-K~:AN nkm 

	 Vice-Chairman 
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- 	 O..12O/98 

Order of the Ttibuna) 

Case is adjourned till 

K er 	 vjc?C,ha n 

Issue notice on the respondents to 
show cause as to why this ap'1iction 

should not be admitted. Notice is 
returnable by 3 weeks. 

List on 16.7.98 for show :1cause  and 
admission. 

Status quo shall be rnaintained. 

Me 	 vrice- 6e  
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C r 
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16.7 .98 

nkm 

Heard Mr J.L. Sarkar, learned 

counsel for the applicants. The 

aplicàtion is ádmi;ttéd, 

Mr Srkar prays for an interim 

order. Mr G. Sarma, learned Addl. 

C..S.C. submits that he has no 

intructions. Issue notic returnable 

byl four weeks to show cause why th 

prayer for interim order shpuI1 b1e 

granted. List it on 13.8.98. 

Member 	 Vice-Chairman 
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Order of the tribtina'' 

On the prayer of Mr G.Sarma.learned 

Addl.C.G.S.0 the case is adjourned to 

20.8.98. 

Memer 	 Vice_Chairman 

20.8.98 
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Two weeks time allowed on the prayer 

of Mr G.Sarina,learried Addl.C.G.S.0 for 

filing of written statement. 

List on.7.9.98•for 

M 	r 	 Vjce_Charan 

it 

Mr. 

C.G.S.C. 

By order 

G.Sarma, 	learned 	Addi. 

prays 	for 	adjournment 

I. 
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Case is adjourned to 21-10-98, 

to receive instruction ,  The counsel 

for the, applicant does not oppose 

he prayer. Accordingly the case 

is adjourned for two weeks. F,'x 

Member 	 Vice-Chai man 

Two weeks time is allowed for fili-

ng of written statement on the prayer of 

MrG.Sarma, learned Addl.C.G.S.C. 

List on 26.11.98 for written state-

ment- and further orders.' 
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Vice-Chairman 
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Date 	 Order of the Tribuna' 
L 

26.11.9E 

J\41;j. 	L 
Present: Horib1, LTSt1e Sri D.N.Baruah, 

Vjce..Chajrman. 

Writtenstaternent has not been filed. 

o further time should be granted • The 
case will proceed without written state-
ment. 

List on 23.3.99 for  he 

VjceChaj an  

On the prayer of counselfor the 

parties case is adjourned to 22-4-99, 

for hearing... 

M i6 e__r 
vice4_ Irman 

4.. 

On the prayer of the c9unsel for 
the parties the case is adjourned till 
3.6.99. 	.. 

Member 
Vice-Chairman 

Mr.M.Chanda learned counsel for the 

applicant and Mr.A.eb Roy, learned 

Sr.C.G.S.C* for the respondents. 

Division Bench is not available. 

Case is adjourned to 7-7-99 for hearing. 
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2.110, 

23-3-'99 

7-7-99 	Heard in part. List for hearing on

rman 
lm 	

as first 
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12.7 .99 

if 
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Heard in part,. Let this case be 

listed for further hearing on 14.7.99. 

Member 	 Vice-Chairman 

Part heard. List for further 

hearing tomorrow, 15.7.99. 

Ne 	 haiL 

List on 9.8.99 for final, order. \ 

Mern er 	, 	 Vjce-Charman 

Jiss on 19439 £o, fina' oxde 

njcm 

14.7.99 

nkm 

15 .7 .99 

JVJ 

31.8.99 

- 

Heard the learned counsel for 

the 	parties. 	Hearing 	concluded. 

Judgment delivered in open court, kept 

in separate sheets. The application is 

disposed of. No order as to costs. 

Member 	 Vice-Chairman 

nkm 
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